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(e) whether any isolalioll trenches 
have been cut; and 

(d) what'is the amoWlt illat ... ' 
been granted to,. the ~ ~ fer pro-
tective works? '  " 

" 
The Minister of ,Steel, Mines and 
Fuel (Sardar Swaran SlIIgh): (a) (i) 
Isolation trenches cut between the 
Pure Jharia colliery and Mis. R. N. 
Bagchi's Dobari colliery have pre-
vented the sprEad of fire into the 
latter. Danger of fire affecting the 
quarry debris lying on the goaf of 
the lower seam has also been re.,. 
moved to a large extent. -, 

(ii) Pumping of, water into the 
Pure Jharia and Dobari collieries has 
helped in retarding the progress of 
fire in the old workings of, ,Bagchi's 
Dobari colliery and has also pre-
vented the spread of the fire towards 
the railway siding and collieries 
situated nearby. 

(b) Part of the old workings of X 
seam of Bagchi's Dobari colliery has 
been affected. 

(c) Yes. 

(d) Amounts Sanctioned.' 

RI. 
Dobari collieries 48,0111.35 
Pure Jharia colliery 1,29,910,80 

Agriculture Development l'iDaDee 
Corporation 

*133. Shri M. B. Thakore: Will the 
Minister of FlDaneebe pleased to 
refer to the reply given"tii' Unstarred 
Question No. 555 on the 9th August, 
1961, and statt!: 

(a) whether the proposal regardinl( 
setting up of an Agriculture Develop-
ment Finance Corporation has been 
finalised; and 

(b) if so, the details thereof? 

The Deputy Mblister of l'IDanee 
(Shrl B. R. Bbapt): (a) and Cb). ~ 

matter is still under consideration. 

ClWleM Nati ... 

•.•• {Dr. as. S ..... SiJqta: " ~  
~  I!IUl p. G. De,: ,",:, 

Will the Minister of Bome -Aftairs 
be pleased to laH: 

(a) how many ~  nationala 
have been asked to quit India sinee 
September, IIM11;. imd 

(b) bow ~ ~ them have so 

tar left this ~  

The Minister of State ill the lIIiDIs--
try of'BomeMairs (Shrl Datar):"(a) 
and (b). Since 1st September, liNn, 
orders to leave India have been se17ed 
on 13 Chinese nationals. Of these, 
four' have left and one has expressed 
wilUn,gness to leave shortly. In ~ 

case of 'sIx the period of notice has 
not yet eXpired and the latest infor-
mation in respect of the remaining 
two is awaited. . 

Remission of lIleollle-tas •• E:II:JIOrt 
EamID .. ·' 

rShri P. ~  

1351 ~  . Shri ApdI: 

~  Wedeyar: 

Will the Minister of FiDaaee be 
pleased to state: 

(a) whether the questiqR ,of remis-
sion of income tax on.-&xport earnings, 
as IILI export promotion measure, had 
been discussed at tne Export Promo-
tion Advisory Council meeting hcld in 
New Delhi in September this YE'ar; and 

(b) if so, what is Government's deci-
5ion in \ite ;matter? 

The DepUty MiDlster of II'IIIanee 
(Shrl B. R. Bbapt): (a) Yes Sir. 

~  ,The matter is under considera-
tion of !lie Government. 

Indian Eeonomie Serriee aJUl IndiaIl 
Statistical Service 

'{ Sliri Ajit SlIIgh Sarhadi: 
-136. ~ Iqbal Singh: 

Shrl Ra«hllDath Singh: 

Will- the Minister of Bome Mairs 
be pleaSed to state: 

(a) the wtal number of perBOIIJlel, 




